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IN THE MATTER OF:

Ashish Singh Chandel ... Applicant
Versus

State of Uttar Pradesh ... Respondent

RESPONSE ON BEHALF OF THE RESPONDENT NO.-3, UTTAR
PRADESH POLLUTION CONTROL BOARD

I, Amit Mishra, aged about 44 years, S/o Shri D.P. Mishra
presently posted as the Regional Officer, Uttar Pradesh Pollution Control
Board (hereinafter referred to as UPPCB), Kanpur, do hereby solemnly
affirm and state on oath as under:

1.  That in the official capacity mentioned above, I am acquainted with
the facts and circumstances of the case and as such I am competent

and authorized to swear this affidavit.

usum Yojna since 2019. By mean of this present application the
applicant has highlighted regarding the gap in the life cycle
management of damaged solar panels and has stated that these
solar panels cannot be repaired and are required to be discarded as

scrapped but there is a lack of proper disposal infrastructure which
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leads to burying of these panels in the agricultural field or sending

them to landfills which adversely affects the soil quality.

3. That further it is stated that the applicant has raised three main
issues which are as under:

(i) Limited Scrap Value: scrap dealers only accept the
aluminium, copper and glass components of PV Panels. The
remaining materials, including polymers, silicon and other
substances, are non-recyclable and must be sent to landfills.

(i) Environmental Hazard of Landfills: PV panels contain heavy
metals like lead and cadmium, which could leach into soil
and water causing long-term environmental damage.

(i) No Disposal infrastructure: There is no established
mechanism for the safe disposal or recycling of damaged
solar panels in the region.

4.  That by considering the matter this Hon'ble National Green
Tribunal, Principal Bench, New Delhi (hereinafter referred to as
Hon'ble Tribunal) vide its order dated 23.12.2024 has impleaded
the UPPCB as Respondent No.-3 with direction to file its
reply/response before this Hon'ble Tribunal by way of an affidavit
and tagged the present matter with EA No. 04/2024 in OA No.
\5 12/2018, Shailesh Singh versus State of UP and others.

n compliance to direction passed by this Hon'ble Tribunal
ide its order dated 23.12.2024 the officials of the UPPCB has
carried out the inspection of the farm house of Applicant situated at
Post-Sapai, Village-Machehala, Tehsil-Sadar, District-Kanpur in
presence of the representatives of Applicant, namely Mr. Ashok
Verma and Mr. Rajesha on 10.02.2024, regarding the same a
telephonic conversation was also done by them. During inspection

10 nos. of solar panels (Photovoltaic Panel) and 01 number of
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battery was found installed for use in the farm house, wherein solar

panels are being used for submersible and night lighting in the farm

house. A copy of the inspection report dated 10.02.2024 is being

annexed and marked as Annexure R3/1.

6.  That further in pursuance to the above inspection and observation
the UPPCB vide its letter no. 2253/Sa-252/25 dated 10.02.2025
informed Mr. Ashish Singh Chandel that 04 E-waste recycler units
are situated in District Kanpur Nagar, having Consent under The
Water (Prevention and Control of Pollution) Act, 1974 and The Air
(Prevention and Control of Pollution) Act, 1981 from UPPCB
regarding recycling and disposal of solar panel (Photovoltaic
Panel). At present 03 E-waste recycler units are operational. A
copy of the letter dated 10.02.2025 is being annexed and marked as
Annexure R3/2.
7. That the details of the E-Waste Recycler units are as follows:-
Current
S Status E-Waste vi::g u:i of Status of E-
N(; Unit Name (Operational/| Recycler C;Oons Waste
: Not Capacity (Air/Wat Authorization
Operational) x/Water)
M/s Sachin
Enterprises, 123/751
T Block T, 74, Operational 7886 (ValidY:Sto 31- (ValidYI'JeSt 27
LOL Pratapgan;, d MvDay | ) )6 10-2028)
8 Fazalganj Kanpur 023) -2028)
/ f/A 1 Nagar.
: | M/s Khan Traders, Yes Yes
“T' Kav-au B-5, Slte.'04 Panki Operational 24,000 (Valid upto 31- | (Valid upto 13-
Pegn Industrial Area, MT./Month 03-2026) 10-202
\® l M Kanpur Nagar. T -2029)
O . "fj NQ / M/s R'Y Recyclers Not Yes No
‘\ 7‘ OF Pvt. Ltd., Chaubepur . 15 . (Self Closed
/ 3 Kala, Bilhaur Operational MT/Day (Va(;gd;g);g 31 since dated
Kanpur Nagar. 2026 | 19.01.2024)
M/s Eco Traders, 600 Yes Yes
4 | Near Ruma, Kanpur | Operational MT/Year (Valid upto 31- | (Valid upto 14-
Nagar. ) 07-2026) 01-2030)
A copy of CTO's and Authorization Certificate's to E-Waste

Recycler units is being annexed and marked as Annexure R3/3.
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8. That the Annexure annexed to the present accompanying Affidavit
are true copy of their respective originals.

9. That the present Action Taken Report on behalf of the Uttar
Pradesh Pollution Control Board is being submitted before this

Hon’ble Tribunal for kind perusal and consideration.

T
DEPONENT

Verified at Kanpur on this the 20" day of February, 2025 that the contents

of above affidavit are true and correct to my knowledge based on records

VERIFICATION:

and information received and believed to be true, no part of it is false and

nothing material has been concealed therefrom.

P
DEPONENT
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Annexure - R3/1
AT s 'R arfdeeor, w1 Reel 3§ AR aitovo W 1363, it ey Rig ded
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SIRCIE

T Ta sRa oifieRu, 7 Reeh # AR sogo weE—1363 /2014 H
SfeaRad & R sy grr w0 arfdwwor 3§ i fwr mar & 5 af 2019 GYA A
@ ded Ria @ oy o A W HIer e eard ¥ | e fasharil J1 orgRert
qard =g WR I gRT g far w2 5 efeua Her U=rell (l’holovollaic\!’annc])
B AT T8 B W Wha & dT 37y gRT Gierk Ueli (Photovoltaic Pannel) @ HT%]T‘T
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UNC—WYE TR 4 Rod ot BF wew &1 Frier fear war) e @
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Td 01 T ded enfid url Wi der el W B M wWier UFe afdud \E
o | Prerr @ T s oy RiE wde @ W o 9753760381 TR HHWD
fFar AT | SFP RIS BRIl AT fb BB WHY Ul SABT UH HielR Ul
WRE B T o, el S9% §RT WA R B JAN fhar T, uReyg Sad
HreR UeT &1 A¥wd &l & uran | I9el RAd &R drel el | S9! 9anar @l
34 39 Ul @1 FRE A8 8l 9T U9 @ wfa FRART gd g 8
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10 — Annexure - R3/3

;_’;-;\gui UTTAR PRADESH POLLUTION CONTROL BOARD
*%%!M Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

Validity Period :14/10/2024 To 13/10/2028

Category : RED Application Id : 28085756

Ref No. - 220879/UPPCB/Kanpur Nagar(UPPCBRO)/CTE/KANPUR Dated:- 14/10/2024
NAGAR/2024

To,

Shri SACHIN GUPTA

M/s SACHIN ENTERPRISES

123/751 Block T-74 PRATAP GANJ GADRIYANPURWA FAZAL GANJ NEAR
MAHALAXMI COLD STORAGE., KANPUR NAGAR,

KANPUR NAGAR

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 28085756 dated - 06/09/2024. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

L. Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
IT/Electric Waste Metric Tonnes/Day 2.706
Electronic Waste Metric Tonnes/Day 1.159

C- Product with capacity :



1
Product Detail
Name of Product Product Quantity
Iron (MT/day) 1.1
Copper (MT/day) 0.5
Aluminium (MT/day) 0.8
Gold (MT/day) 0.000309
Silver (MT/day) 0.009
Brass (MT/day) 0.5
Plastic (MT/day) 0.5
Platinum (MT/day) 0.000409
Palladium (MT/day) 0.000409
Mercury (MT/day) 0.000209
Barium (MT/day) 0.000209
Lithium (MT/day) 0.000109
Tin (MT/day) 0.000109
Led (MT/day) 0.01
Cadmium (MT/day 0.000409
D- By-Product if any with capacity :
By Product Detail
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
Reusable Products | Metric Tonnes/Day 3.0 3.0
Water Requirement (in KLD) and its Source :
Source of Water Details
Source Type Name of Source Quantity (KL/D)
Ground Water (within SUBMERSIBLE-2HP 1.0
premises)
Quantity of effluent (In KLD) :
Effluent Details
Source Consumption Quantity (KL/D)
Domestic 1.0

Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details

Fuel Consumption(tpd/kld) Use
Others 0.5 500 Kg/Day Electric Base
Induction Furnace

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent

Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 13/10/2028 to the Board.



Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:

1. This CTE is valid for Collection, Storage, Segregation, Dismantling refurbishing and recycling of
IT/Electronic Waste-2.706 MT/day and Electronic Waste 1.159 MT/day.

2. Industry will install 01 Multi Purpose Shredder Machine, 01 Crusher Machine, 01 Cable Stripping
Machine, 01 Separator, 02 Drill Machines, 01 PCB Recycling Plant, 01 CFL Recycling Machine, 01
PCB Components Recovery Machine, 01 CRT Tube Recycling Machine as proposed.

3. Industry shall make arrangement for treatment of domestic effluent through Septic Tank/soakpit.
4. Industry shall install Air Pollution Control System to achieve the emission standard prescribed
under E(P) Act 1986.

5. E-Waste Material shall be stored under the covered shed.

6. Industry shall provide the acoustic enclosure and exhaust pipe as per norms to control emission
from proposed D.G. Set of capacity 7.5 KVA.

7. Industry shall comply with the relevant Guidelines/SoP/Directions issued by CPCB from time to
time.

8. Industry shall establish 3 meter high boundary wall around the premises.

9. Industry shall obtain necessary permission from Fire and Safety department.

10. Industry shall comply with various Waste Management Rules as notified by MoEF &CC i.e.
Plastic Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and
Other Wastes (Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016
11. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

12. The industry shall develop proper green belt as per the guidelines issued vide Board office order
no. H10405/220/2018/02 Dt. 16-02-2018.

13. Proponent shall comply with the provisions of E-Waste (Management) Rules, 2016.

14. Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

15. Industry shall comply with the relevant provision of Environmental Laws.

16. The industry shall dispose the residual Hazardous waste through TSDF.

17. Industry shall install rain water harvesting system as per guidelines of ground water authority for
recharging of ground water.

18. Industry is directed to obtain the consent under provisions of Water (Prevention and Control of
Pollution) Act 1974 as amended, Air (Prevention and Control of Pollution) Act 1981 as amended
before commissioning the production.

19. In the case of any change/enhancement of capacity or process, further prior permission shall be
obtained from the Board.

20. The industry shall comply to the provisions of Construction & Demolition Rules, 2016.

21. Industry shall submit Bank Guarantee of Rupees Ten Thousand for ensuring the compliance of
CTE conditions, in the prescribed format within 15 days, otherwise this CTE will be deemed
automatically cancelled.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above

mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 14/11/2024 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

. Digitally signed by
RaJ en d ra Rajendra Singh

Singhomn PR

Dated:- 14/10/2024
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Copy To -

Regional Officer, UPPCB, Kanpur Nagar for information and necessary action.
. Digitally signed by
Rajend ra Rajendra Sin
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W Uttar Pradesh Pollution Control Board
“-’%%gﬁ%& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

Category : RED

224669/UPPCB/Kanpur Nagar(UPPCBRO)/CTO/both/ KANPUR
NAGAR/2024

To,
M/s
SACHIN ENTERPRISES

123/751 Block T-74 PRATAP GANJ GADRIYANPURWA FAZAL GANJ NEAR
MAHALAXMI COLD STORAGE., KANPUR NAGAR,

Application Id : 28749195
Date: 13/01/2025

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CCA is hereby granted to SACHIN ENTERPRISES located at 123/751 Block T-74 PRATAP GANJ
GADRIYANPURWA FAZAL GANJ NEAR MAHALAXMI COLD STORAGE.,KANPUR NAGAR,

. subject to the provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016 and the orders that may be made further and subject to
following terms and conditions :-

1. This CCA SACHIN ENTERPRISES granted for the period from 10/01/2025 to 31/12/2029 and valid
for manufacturing of following products.

S Product Quantity Unit

No

1 Iron 1.7 Metric Tonnes/Day
2 Gold 0.000309 Metric Tonnes/Day
3 Silver 0.009 Metric Tonnes/Day
4 Brass 0.5 Metric Tonnes/Day
5 Platinum 0.000409 Metric Tonnes/Day
6 Palladium 0.000409 Metric Tonnes/Day
74 Mercury 0.000209 Metric Tonnes/Day
8 Barium 0.000209 Metric Tonnes/Day
9 Lithium 0.000109 Metric Tonnes/Day
10 |Tin 0.000109 Metric Tonnes/Day
11 |Lead 0.01 Metric Tonnes/Day
12 |Cadmium 0.000409 Metric Tonnes/Day
13 |Plastic 0.5 Metric Tonnes/Day
14 |Copper 0.5 Metric Tonnes/Day
15 |Aluminium 0.8 Metric Tonnes/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
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(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 0.5 KLD Septic Tank Soak Pit

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
| Furnace | Electricity 01 Particulate | 30 meter high
Matter |stack and dust
collector.

Emmission Quality Standards

S No. Stack no Parameters Standards
1 01 Particulate Matter As per E(P) Act
1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.
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ii1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day [Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time
75 70 65 55 55 45 50 40
4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)

Rules, 2016 :-

The Factory Manager of M/s SACHIN ENTERPRISES. is hereby granted an authorization to operate a
facility for collection and storage of Hazardous wastes. The authorization is granted to operate a facility for
generation, collection and storage of hazardous wastes within factory premises for following category of
wastes:-

S.No. | Category of Hazardous | Authorised mode of disposal | Quantity(ton/annum)

Waste as per the or recycling or utilisation or
Schedules I, IT and III co-processing, etc.
of these rules
1 Lead bearing residue Through TSDF 0.0002 MT/day

generated from
Secondary production
of lead (Sch-1, Cat-9.1)

2 Ashes from the Through TSDF 0.001 MT/day
incineration of insulated
copper wire Schedule 1,

Cat. 8.3
3 Process residue and Through TSDF 0.12 MT/day
wastes , Schedule 1, Cat.
11.1
4 Process residue Through TSDF 0.03 MT/day

generated from
Production of plastics
Schedule I, Cat. 22.2

5 Process residue from Through TSDF 0.1 MT/day
production of zinc or
lead or copper and
other non-ferrous
metals except
aluminium Schedule I,
Cat. 7.2
The authorization shall be in force and shall be valid upto 31/12/2029. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force

under Environment (Protection) Act, 1986.

Terms and conditions of Hazardous Waste authorization :-

(1) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.

(i1) The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.
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(111) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB to close down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.

(viii) The authorization is valid for temporary storage of Hazardous Waste within premises only.

(ix) The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises

(x) It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.

(xi) The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
(xii) In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.

(xii1) Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.

(xiv) Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.

(xv) The storage area should be fenced properly and Sign/Notice Board indicating 'Danger’ and 'Hazardous'
shall be displayed at appropriate position both in Hindi and English.

(xvi) The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.

(xvii) In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.

5. Essential documents to be submitted by the Industry/Unit as Applicable:-

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.

(i1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

6. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

7. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

9. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
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competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. This CCA is valid for Collection, Storage, Segregation, Dismantling refurbishing and recycling of
IT/Electrical Waste ( viz. PCB Board, CPU, Printer & it's Cartridges, UPS Batteries & other small Batteries,
All type/ kind of Wires and Cables, Electrical & Electronics gadgets, machines, tool & tickers industrial and

domestic Etc)-2.706 MT/day and Electronic Waste -1.159 MT/day.

2. Industry will use 01 Multi Purpose Shredder Machine, 01 Crusher Machine, 01 Cable Stripping Machine,
01 Separator, 02 Drill Machines, 01 PCB Recycling Plant, 01 CFL Recycling Machine, 01 PCB

Components Recovery Machine, 01 CRT Tube Recycling Machine in the recycling process of E-Waste.
3. The industry must submit photographs of the Hazardous Waste display Board within one month to the
Board.

4. Industry shall dispose the domestic effluent through Septic Tank/soakpit. No effluent will be discharged
outside the premises.

5. The noise level and emission generated from D.G. Set shall be kept within the prescribed limit.

6. The industry shall ensure proper operation and maintenance of Air Pollution Control System installed at
furnace in such a manner to meet the emission standards as prescribed under E(P) Act 1986.
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8. Unit shall submit emission monitoring report of the Stacks of air polluting sources and ambient air
monitoring done by MoOEF&CC and UPPCB approved laboratory within 01 Month and on thereafter on
quarterly basis to the Board.

9. Operation and maintenance of APCS shall be done in such a way that the emission generated from stacks

7. The industry must comply with the conditions of CTE issued to the unit on 14.10.2024

is always within prescribed norms of the Board.

10. Industry shall comply with various Waste Management Rules as notified by MoEF &CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes

(Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016 and Battery Rules 2001

as amended.

11. Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate measures
for control of noise from its own sources within the premises so as to maintain ambient air quality standards

in respect of noise to less than 75 dB(A) during day time and 70 dB(A).

12. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection and

safeguard of environment from time to time.

13. The industry shall establish Miyawaki forest inside the factory in sufficient area.

14. Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees
of suitable species as per the guidelines set up by the Board vide its Office Order no.H16405/220/2018/02

dt. 16/02/2018.

15. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to withstand

physical conditions and climatic factors. All hazardous waste containers/bags shall be provided with a
general label as given in Form 8.

16. The storage area should be at an isolated spot in the premises and must be fenced, covered and duly
marked.

17. The authorized person/agency shall ensure that no adverse impact on the air, soil and water including
groundwater takes place due to activities for which authorization has been requested.

18. Comprehensive safety measures must be followed in handling of wastes and the staff must be properly
trained.

19. The applicant must file returns on prescribed Form 4 along with a compliance report of this letter. You
should also maintain records on Form-3 and present it to Board's inspecting officials.

20. In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution Control
Board at the earliest along with details of mitigative and remedial measures taken.

21. It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the Board.
Details along with the project report must be sent in this regard within fifteen days of receipt of this letter,
otherwise the industry shall become member of a common TSDF and the industry shall start sending the

Hazardous waste already stored along with the Hazardous waste generated at present at this TSDF. The

proof of valid membership of TSDF along with proof of disposal of hazardous waste to TSDF shall be sent

to U.P. Pollution Control Board within three months.

22. The authorised person shall not receive, collect, or store any hazardous waste from any unauthorised
occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any other reprocessing

unit it must be ensured that such unit is fully complying with environmental requirements and has a valid

authorisation of the Board.

23. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All spillages of
hazardous chemicals, used containers of hazardous chemicals such as flammable, corrosive, explosive and

toxic nature must be safely collected and stored. Non-compatible wastes must be suitably and safely
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handled.

24. 1t is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

25. The stored waste shall not be taken out of the storage area except with the written permission of the State
Pollution Control Board in this regard.

26. It is the mandatory duty of the authorised person to comply with the guideline for transportation of
hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central Pollution
Control Board from time to time.

27. You are directed to provide the complete details regarding the quantity of hazardous waste stored in the
factory premises within a month.

28. You are directed to provide all hazardous waste generated in the factory to any TSDF operating in the
state for the treatment and disposal and send the compliance report to the U.P. Pollution Control Board at
the earliest.

29. Status report of hazardous waste stored in premises available storage capacity and future action plan for
permanent safe disposal of hazardous waste shall be submitted within one month.

30. Industry will follow the various provisions of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

31. The authorised actual user of hazardous and other wastes shall maintain records of hazardous and other
wastes purchased in a passbook issued by the State Pollution Control Board along with the authorisation.

Digitally signed by ATULESH

ATULESH YADAV rsoav

Date: 2025.01.24 19:59:05 +05'30'

Chief Environmental Officer Circle-2
Copy to:

Regional Officer, UPPCB, Kanpur Nagar with direction to send the compliance report of CCA conditions on

quarterly basis to Head Office. ATULESH YADAV Digtaly signed by ATULESH

Date: 2025.01.24 19:59:12 +05'30'

Chief Environmental Officer Circle-2
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UTTAR PRADESH POLLUTION CONTROL BOARD
Authorization for Collection, Storage and Dismantling or Recycling of E-Waste

(Under rule 13(3)(VI) of e-Waste(Management) Rules, 2016)

Authorisation no:29712223EW]7§89435 date of issue : 28/01/2023

To

SACHIN ENTERPRISES |
KANPUR NAGAR

1. M/s SACHIN ENTERPRISES is hereby granted Authorization as a collection cum

dismantling/recycling facility for collection, storage and dismantling of e-waste at the premises
situated at 123/751 Block T-74 PRATAP GANJ GADRIYANPURWA FAZAL GAN]J
NEAR MAHALAXMI COLD STORAGE. KANPUR NAGAR,208012, KANPUR NAGAR

2. The Authorisation is granted for collection, storage and Dismantling/Recycling of E-waste
900 MT/Year.

3. The authorisation shall be valid for a period from 28/01/2023 to 27/01/2028.

4. The Authorisation is granted for collection of e-Waste in compliance of the provisions of
Environment (Protection) Act 1986 and E-Waste (Manaﬂement) Rules, 2016 as amended from

any source situated within the country. The authorisation shall not be treated exclusive right
alone of the industry to collect e-Waste from above locations.

5. The authorisation is granted for collection, storage and dismantling/recycling of e-Waste as
prescribed under schedule-I of e-Waste rules 2016.

6. The authorisation is subject to the conditions stipulated at Annexure-A and such conditions

as may be specified in the rules for the time being in force under the Environment (Protection)
A : : igitally sign

ct, 1986 RAJENDRA gﬂft“}g“‘:‘gs;;;é,?ihsssz
S l] N G H ?;;.:3’;;023.0

C.E.O.
U.P. Pollution Control Board

Dated: 28/01/2023




Terms and conditions of authorisation 23

1. The e-waste collection centre shall comply with the provisions of the

EnVironment(Protection) Act, 1986, and E-Waste (Management) Rules, 2016.

2. The application of this E-waste centre is processed on the basis of recommendation

submitted by the concerned Regional Office of UPPCB and the information furnished by the
applicant.

3. This authorization shall be produced for inspection at the request of an officer authorized by
the Uttar Pradesh Pollution Control Board while storage, transport and dismantling of e-waste.

4. The person/ collection centre authorized shall not rent, lend, sell, transfer or otherwise
transport the ewastes without obtaining prior permission of the Board.

5. Any unauthorized changé'in personnel, equipmenf, working conditions as mentioned in the
application by the person authorized shall constitute a breach of this authorization.

6. It is the duty of the authorized person to take prior permission of the Board to close down
the operations or activities of this E-waste collection, storage, dismantling and recycling unit.

7. An application for the renewal of this authorization shall be made, as laid down in sub-rule
(VI) of rule 13(3), i.e. 120 days before the expiry of this authorization.

8. The collection centre shall provide / publish details such as address, telephone
number/helpline number, e-mail, etc. of the collection centre to the general public.

9. The collection centre shall ensure that the E-waste collected by them is stored in a secured

manner in the authorised premises till it is dismantled as per the guideline of CPCB in this
regards. : ‘ '

10. The applicant shall take all necessary steps to avoid inconvenience to the nei ghbours.

I1. The collection centre cum dismantling shall ensure that the collected waste is not stored for

more than 180 days. The collection centre shall not collect any waste other than E-waste as
mentioned at Schedule-I.

12. The collection cum dismantling centre shall ensure that no damage is being caused to the
environment during storage and dismantling of E-waste.

13. The collection centre cum dismantling shall preferably segregate E-waste into categories of
IT &amp; TE and Consumer electrical and electronics and shall store it in suitable racks / :
containers / bins. Height of the containers should be limited to 7 feet. Containers of appropriate

operations.




14. The working shed area shall be covered and must have impervious flooring.

1S. The centre shall provide adequate facilities for handling / arresting leakages of compressor

oils, CFCs / HCFCs in case of collection, storage and dismantling of goods like refrigerators
and air conditioners etc.

16. The collection centre shall take care for proper packing of broken E-waste equipment
during the storage, transportation and dismantling.

17. The collection, processing unit shall be secured with boundary wall and secunt-y personnel.

18. The proponent shall follow Rule No. 19 of E-Waste (Management) Rules, 2016 for
transportation of E-waste.

19. The collection centre and processing unit shall maintain records of t!le. E-waste handled in
Form - 2 and make such records available for scrutiny by the Board Officials.

20. The colletion centre shall file annual returns in Form - 3 to the Board on or Before the 30th
day of June following the financial year to which that return relates.

21. This authorisation is issued subject to obtaining required permissions from local authority /
Fire safety Department and other relevant government departments, which are statutory
requirement for carrying out the above activity.

22. The proponent shall comply with all the the directions issued by the Board from time to
time.

23. Concealing the factual data, .suhmission of false information/ fabricated data and failure to

comply with any of the conditions mentioned in this authorization may result in withdrawal of

this authorization and attract"action under the provisions of relevant Environment (Protection)
Act, 1986 as amended.

24. The Board reserves its right to modify above conditions or stipulate any further conditions
in the interest of protection of the environment.

1986 or E- waste Rules as amended,

Specific Condition:

(1) This authorization ig valid for Colle
refurbishing of E-waste-900 MT/Year;
(2) The unit will obtajp authorisation f}




accordance with the procedure under sub-rule (3) of rule 13;

3) The unit wi 2
3) un?t will ensure that no damage is caused to the environment during storage and
transportation of e-waste;

(4) The unit will ensure that the refurbishing processes do not have any adverse effect on the
health and the environment;

(5) The unit will ensure that dismantled e-waste are segregated and sent to the authorised
recycling facilities for recovery of materials;

(6) The unit will ensure that non-recyclable or non-recoverable components are sent to
authorised treatment storage and disposal facilities;

(7) The unit will maintain record of e-waste collected, dismantled and sent to authorised
recycler in Form-2 and make such record available for scrutiny by the Central Pollution
Control Board or the concerned State Pollution Control Board;

(8) The unit will file a return in Form-3, to the concerned State Pollution Control Board as the
case may be, on or before 30th day of June following the financial year to which that return
relates;

(9) The unit will not process any e-waste for recovery or refining of materials, unless he is
authorised with concerned State Pollution Control Board as a recycler for refining and recovery
of materials; : 4 '

(10) The unit will ensure the operation and maintenance of E-waste Collection/ Transportation

/Segregation facility strictly as per the guidelines formulated by Central Pollution Control
Board in this regard.

Copy To:
Regional Officer, UPPCB, Kanpur Nagar for information and necessary action please.

RAJENDRA Digitally signed by

RAJENDRA SINGH

Date: 2023.02.21
SINGH 07:54:10 +I:IS'% E 0

U.P. Pollution Control Board

Dated 28/01/2023

25
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Ao~ UTTAR PRADESH POLLUTION CONTROL ?{?ﬂt‘;‘; i
»%}!5&" Building. No TC-12V Vibhuti Khan d, Gomti Nagar, Lu;;ebsim www.uppeb.com

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb-com,

CONSENT ORDER
pated : 29/07/2021

Ref No. - 132324/UPPCB/Kanpur
Nagar(UPPCBRO)!CTOIairIKANPUR NAGAR/2021

To,
Shri MAHI BULLAH
M/s KHAN TRADERS
B-5, PANKI INDUSTRIAL AREA, PANKI SITE-4, JKANPUR NAGAR,
KANPUR NAGAR
" amended)
Sub:  Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as

to M/s. KHAN TRADERS

. 29/07/2021
Reference Application No. 12912377 Dated : 29

1. With reference to the application for consent for emission of air pollutants from the plant of I\{Il;’:
KHAN TRADERS. under Air Act 1981. It is being authorised for said emissions, as per
standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 29/07/2021 to 31/03/2026 .

3 Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Boar
DR ANIL KUMAR m e n s on

MATHUR Date: 2021.07.29
18:0235 +05'30°

Regional Officer,
Kanpur Nagar

Enclosed : As above
(condition of consent):

Copy to:  CEO-2, U.P.Pollution Control Board, TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
’ DRANIL KUMAR Dokl oned by o
MATHUR Date: 20210729
18:02:57 +05'30°

Regional Officer,
Kanpur Nagar



U.P. Pollution Control Board s |
Dated : 29;’0?{202\

CONDITIONS OF CONSENT

This consent ; : : ; mpty drum barrels, Paint empty
containers?tr:;i:?éld only for the approved production capacity of Empty

: ious Metals like
: ini Zine. Nickel Dross, Preciou e
Gold, Silver pr rmer, aluminium, copper cable, Brass ) ludge through dust & liquid \
5 residue-240160 I\jll’i'rm’nlt)}? lladium, Rhodium, x-ray film, catalyst from sludg
. This consent s li : . . Industry shall obtain prior
approval before‘;zz:giggly for products and quantity mentioned above. 24

) > Illaxlmu

o issi for the
abioke m rate of emission of flue gas should not be. more than the emission norms
3(b)  Air Pollution Source Details.
i - Air Pollution Source Details " J
S-No Air Polution Type of Fuel Stack No. Parameters I Height I
Source
3(c) The emissions by various stacks into the environment should be as per the norms of the Board .
[l | Emission Quality Details Detail J
S.No l Stack No l Parameter ' Standard ,
4, Quantit_y of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .
5. The equipment for air pollution control system and monitoring ,as proposed by the industry and l
approved by the Board should be installed in their premises itself . '
6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

F & The operation of air pollution control system and maintenance be done in such a way that the

quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF & \
CCl/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/ MOEF
& CCl/or otherwise mandatory .
9. The unit should submit the stack emissions monitoring report within one month from issuance of

consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
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1. This consent for M/S KHAN TRADERS, B-5 PAN

1 BLER T , B-5, KI INDUSTRIAL AREA, PANKI SITE-4,

v . ]

_ KlANPUR NAGAR is valid for trgdmg of Empty drum barrels, Paint empty containers, transformer,
aluminium, COpper cable, Brass Zinc, Nickel Dross, Precious Metals like Gold, Silver, Platinum,
ﬁ}éﬁuﬂ:ﬁf{hodmm, x-ray film, catalyst from sludge through dust & liquid residue-24000

onth.

2. Manufacturing process is strictly prohibited.

3. Unit have not installed DG set. Industry will have to take prior permission from the Board in any
type of expansion in air pollution sources in the unit. Complaint against unit, if lodged, this consent
will be revoked. . .

4. Rain water harvesting and ground recharging pit shall operated as per CGWA guideline. Design
details to be submitted within a month from the date of issue. _

5. Time bound program shall be submitted for development of green belt within a month from the
date of issue. .

6. Unit shall maintain/develop green belt as much as possible and plantation should be done as per
guidance of Social Forestry Department.

7_Unit shall comply with the relevant provisions of Environmental Laws-

8. Unit will have to pay to the Board balance of fee if any not paid earlier.

9. Board reserves the right to review the CTO order in case of non compliance of aforesaid
conditions.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control aoardo;

signed By

Dvg
DR ANIL KUMAR  ANIL KUMAR MATHUR
MATHUR Date: 2021015

189331 +05°30°
Regional Officer,
Kanpur Nagar
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A
ARD
TROL BO
UPPCR ION CON -2260]0
SH POLLUT : s
=% UTTAR PRADE. ti Khand, Gomti Nagar,
T4 Building. No TC-12V Vibhu il: info@uppcb.com,
i Phone:0522-2720828,2720831, Fax:0522-2720764, Email:

e —
R i CONSENT ORDER

é
§
V

Website: www.uppcb.cop,

Dated : 29/07/2021
Ref No. - 132323IUPPCBIKanpur

Nagar(UPPCBRO)fCTOIWateerANl’UR

NAGAR!ZUZI

To,

Shri MAH] BULLAH
M/s KHAN TRADERS

B-5, PANK] INDUSTRIAL AREA, PANKI SITE-4, KANPUR NAGAR,
KANPUR NAGAR

i 1974
Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act,
(as amendeq) for discharge of efflyent to M/s. KHAN TRADERS

Reference Application No :12912239

Dated :29/07/2021

A For disposa] of effluent
Po]lution) Act,1974
authorized by

into water body or drain or land under The Water (Prevention and control of
as amended (here in after referred as the act ) M/s. KHAN TRADERS js hereby
the board for discharge of their industria]

Irrigation/river through drajn and di

effluent generated throug_h ETP for
1Sposal of domestic effluent throy '
general and specia| conditions i i i

gh septic tant/soak Pit subject to
mentioned in the annexure ,in refrence to their foresaid application |
" 3 IS Consent is valid for the period from 29/07/2021 to 3 1/03/2026 .
3. In spite of the conditions and Provisions mentioned In this consent order Up Pollution Control Board
Teserves its right anq powers to reconsider/amend any or all conditions under section 27(2) of the
ter (Previntion and Controt of Pollution) Act, 1974 a5 amended .,
This consent is being issued with the permission of Competent authority
For and on behalf of y p Pollution Control Board
DR ANIL KUMAR 37" o phada)
MATHUR ?;f_;:;",-‘_":_’,?
Regiona] Officer,
Kanpur Nagar
Enclosed ; As above

(condition of consent);

Copy to:

-_

CEO-2, U.P.Pollution Control Board, TC-

12V Vibhuti Khand, Gomtj Nagar, Lucknow-2260 10.

DR ANIL KUMAR o234 vned by b

KUMAR MATHUR
METHUR Date 202107 29
. 1804 58 0530
Regional Officer,

Kanpur Nagar
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

<

Annexure to Consent issued to M/s. KHAN TRADERS vide

Consent Order No. 129 12239/ Water
CONDITIONS OF CONSENT

1. This consent is valid only for the appr
containers, transformer, aluminium, €O
Gold, Silver, Platinum, Palladium, Rhodium, X-ray

residue-24000 MT/Month.

2.  The quantity of maximum daily effluent discharge should no

Effluent Discharge Details

Kind of Effulant Maximum daily
discharge KL/da

0.8 KLD Through
Drain

pper cable, Brass £10C,

should be made for collection of
ply system. The treated domestic 2

3 Arrangement
d of final discharge point, arran

separately in closed water Sup

outside the premises, if meets at the en
ing its sample. Except the ef’
i aid arrange€

mestic effluent should not be disc

application for consent no oth
effluent. It should also be ensure
drain .

4(a) The domestic efflu
the following norm

ent should be treated in treatment plant 8
s dated treated effluent .

Domestic Effulant
S.No Parameter
1 Total Susgended Solids
Z BOD ;
= CcQOD
4 Oil & Grease
5 Quantity of Discharge

4(b). The industrial effluent should be treated in treatment plant sO that the
conformity with the following norms. .

Industrial Effulant
S.No Parameter
1 Quantity of Discharge

enerated in all the Processes, bleed water, cooling effluent an

5.  Effluentg
1d be treated before its dis

oved production capacity of Empty .
:nc. Nickel Dross, Precious

film, catalyst from sludge

t be more than

nd industrial effluent

o that the should be in C

Dated : 29/07/ 2021

Paint empty
Metals like
through dust & liquid

drum parrels,

the following :

Treatment facili!y and
discharge noin

stic effluent

ess and dome
if discharged

onformity with -

Standard
100 mIL
30 ma/L
250 ma/L
10 mg/L
0.8 KLD

treated effluent should be in

Standard
Zero

d the effluent generated from
posal with treated industrial

washing of floor and equipments €tc shou
to the norms prescribed under The Environment (Protection)

effluent so that it should be according
Act,1986 or otherwise mandatory .

6.  The other pollutant for which norms have not been prescribed, the sam
norms prescribed for the water used in manufacturing pro

7.  The method for collecting in
Indian stan:
(Protection) Act, 1986.

8. The treated domest
disposed of on one disposal poi

dards and its subsequent amendments/standards prescribe

e should not be more than the
cess of the industry .

dustrial and domestic effluent and its analysis shoul

d be as per legal
d under The Environment

ic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
nt. This common effluent disposal point should have arrangement for

flow meter/V Notch for measuring effluent and its log book be maintained .

9.  The Unit will file the renewal application at least 2 months prior to the

expiry of this Order.
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Specific Conditions: S
1. This consent for M/S KHAN TRADERS, B-5, PANKI INDUSTRIAL ARE!}, PANK] SITb_q,.- .
KANPUR NAGAR is valid for trading of Empty drum barrels, Paint empty cgnsqiners, trang fons *
aluminium, copper cable, Brass Zinc, Nickel Dross, Precious Metals like Gold, Silver, Plﬂhnum’ N
Palladium, Rhodium, x-ray film, catalyst from sludge through dust & liquid residue-2400¢ .

MT/Month. :
2. Manufacturing process is strictly prohibited.

3. Domestic effluent shall be discharged after treatment throu
4. Rain water harvesting and ground recharging pit shall opcrated as
details to be submitted within a month from the date of issuc.

5. Unit shall submit the permission of CGWA for withdrawal of ground water.

10. Unit shall maintain/develop green belt as much as possible and plantation should be done as per
guidance of Social Forestry Department.

6. Unit shall comply with the relevant provisions of Environmental Laws,

7. Unit will have to pay to the Board balance of fee if any not paid earlier.

8. Board reserves the right to review the CTO order in case of non compliance of aforesaid
conditions,

gh septic tank/soakpit. j
per CGWA guideline. Desig,

Issued with the Permission of competent authority .

For and on behalf of U.P. Pollution Control Board ,
DR ANIL KUMAR 22" %00ie i 2%
MATHUR Bace 20210729 180533

Regional%wfﬁcer,
Kanpur Nagar



=~ UTTAR PRADESH POLLUTION CONTROL BOARD
*%%ﬁ%%‘ TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcbh.com Website: www.uppcb.com

Category : RED Application Id : 27962382

Ref. No : 25851/UPPCB/Kanpur Nagar(UPPCBRO)/HWM/KANPUR NAGAR/2024
Dated :14/10/2024

To,
M/s KHAN TRADERS

B-5, PANKI INDUSTRIAL AREA, SITE-4, KANPUR
Tehsil :Bilhaur
District :KANPUR NAGAR

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

Number of authorization and date of issue 25851 and 14/10/2024 .
Reference of application (No. and date) 27962382 and 03/09/2024 .

Mr MOHD UMAR of M/s KHAN TRADERS is hereby granted an authorization based on the
enclosed signed inspection report for generation, collection, utilization, storage and disposal
or any other use of hazardous or other wastes or both on the premises situated at B-5, PANKI

INDUSTRIAL AREA, SITE-4, KANPUR .

Details of Authorisation

S No. Category of Hazardous Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or

LII and III of these rules co-processing, etc.
1 Empty Barrels/Containers Collection, Reception, Storage, |40000 Empty
(Schedule-1, Sr. No. 33.1) Transportation, Treatment and Barrels/Containers/month
Selling to re-users.
2 Sludge from treatment of waste | Through TSDF 5.0 Ton/Annum

water arising out of cleaning /
disposal of barrels / containers
(Schedule-1, Sr. No. 34.2)

1. The authorization shall be valid for a period of 13/10/2029 from the date of issue of this letter

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

L. The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .



5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7. It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11.  The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .
15.  The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B Specific Conditions of Authorization

1. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers / bags shall be
provided with a general label. The storage area should be at an isolated spot in the premises and
must be fenced, covered and duly marked.

2. The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

3. An application for the renewal of an authorization shall be made in form 1, before its expiry as
laid down in rule. It is further brought to your notice that as per the order dated 14-11-2003 passed
by the Hon'ble Supreme Court in W.P. (c¢) No. 657 of 1995, no industry covered under Hazardous
and other Wastes (Management and Transboundary Movement) Rules, 2016 shall be allowed to
operate without valid authorization. It is also provided in the same orders that industries which are
not complying with the conditions of authorization shall not be allowed to operate. Hence in case
you fail to apply for authorization, before its expiry or fail to comply with conditions of the earlier
authorization issued to you, closure order shall be issued against your industry without any further
notice.

4. The applicant must file returns on prescribed Form 4 along with a compliance report of this letter
and should also maintain records on Form 3 and present it to Board’s inspecting officials.

5. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution
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Control Board at the earliest along with details of mitigative and remedial measures taken.

6. The authorized person shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorization of the Board.

7. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers, of hazardous chemicals such as flammable
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

8. It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the
terms and conditions of the authorization issued under the Rule — 7 of Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016.

9. You are directed to install display board outside the main factory gate with regard to quantity and
nature of hazardous chemicals being handled in the plant, including waste water and air emission
and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within 15 days of receipt of this letter.

10. It is the mandatory duty of the authorized person to comply with the guidelines for transportation
of hazardous waste in accordance with rule 18 of Hazardous and Other Waste (Management and
Transboundary Movement) Rules, 2016.

11. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags
and then temporarily stored in a lined RCC tank/pit with suitable shed.

12. An ETP sludge/salt test report of a laboratory approved under E.P. Act shall be submitted along
with compliance of this letter of this office.

13. Used oil shall be sold only to recyclers registered with U.P. Pollution Control Board. The record
shall be maintained.

14. The occupier, transporter and operator of a facility shall be liable for damages caused to the
environment resulting due to improper handling and disposal of hazardous waste listed in schedule
1,2, and 3 and shall be liable to pay a fine as levied by the State Pollution Control Board under the
rules.

15. You shall have the valid membership of any common TSDF for S.L.F. (M/S U.P. Waste
Management Project Kumbhi Kanpur Dehat or M/s Bharat Oil and Waste Management Ltd.,
Kumbhi, Akbarpur, Kanpur Dehat. permitted by U.P.P.C.B)., and start sending the stored hazardous
wastes for final disposal to the TSDF and report back to U.P.P.C.B. with the required manifesto
(document of proof) within three month of this letter. The authorized incinerator is with M/s Bharat
Oil Company, Sahibabad, Ghaziabad and M/s Sheetla Waste Management, Sikandrabad for oily
waste and paint sludge only.

16. You are required to store the hazardous waste safely and send it to TSDF/incinerator within
stipulated time period.

17. This authorization is valid till the industry is having valid consent as per the provisions of Air
(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control of Pollution)

Act, 1974. . Digitall db
Rajend ra ( Ay oot ga?ge}gngtory )
Date 2024.10.15

Smgh 10:10:11 +05'30"
UTTAR PRADESH POLLUTION CONTROL BOARD



UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: Www.uppcb.com

Validity Period :02/04/2022 To 01/04/2027

Ref No. - 151909/UPPCB/Kanpur Nagar(UPPCBRO)/CTE/KANPUR  Dated:- 02/04/2022
NAGAR/2022

To,
Shri YOGESH SAXENA
M/s RY RECYCLERS PVTLTD

R 'Y RECYCLERS PVT LTD, CHAUBEPUR KALAN, BILHAUR, KANPUR-
NAGAR,KANPUR NAGAR,209206

KANPUR NAGAR

Sub:  Consent to Establish for New Unit/Expansion/Diversification under the provisions of

Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 15384800 dated - 25/02/2022. After examining the

application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

1. Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details

Name of Raw Material Raw Material Unit Name Raw Material Quantity
EWASTE Metric Tonnes/Day 15
C- Product with capacity :
Product Detail
Name of Product Product Quantity
DISMANTLING/RECYCLING OF E-WASTE- 450
15 MT/Day

D- By-Product if any with capacity :

By Product Detail

Name of By Product Unit Name Licence Product Install Product
Capacity Capacity

NA Metric Tonnes/Day 15 15

2. Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)
Ground Water (within BOREWELL 6.0
L premises)
3.

Quantity of effluent (In KLD) :




- /L/ 3 ‘_*M.W

Effluent Details
Quantity (KL/D
Source Consumption 4.0
Domestic . ,
- , d Quantity (per day) :
: ipment/machinery Name an -
4, Fuel used in the equipm Fucl Consumption Details =
sumption(tpd/kld) 5¢
Fuel Con s IN ELECTRIC FURNACE
L., Others 0.05 For DG set 62.5 kv
Diesel )
—

it wi to obtain Consent to Establisp
: i ameters, it will be mandatory : : X
Eorﬁnyfc:ltﬁn fiig::mﬁ ?rezlt:)?iri“l:iccl:zﬁ?;n in the plant shall be carried out without Prior approya|
again. No furthe
of U.P. Pollution Control Board,

For any change in above mentioned parameters, it will be mandatory to obtain C

211 Lonsent to Establijsh
again. No further expansion or modification in the plant shall be carried out without Prior approva]
of U.P. Pollution Contro] Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
E

sent Treatment Plant and Air pollution control devices, by 10th day of completion of Subsequent
Quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Planvs

ewerage Treatment Plant /Air Pollution control System shall be Submitted by the
Industry tj]] 01/04/2027 to the Board.

4. Industry wil| not start its operation, unless CTQ is obtained under water (Prevention and contro] of
Pollution) Act, 1974 and Ajr (Prevention and contro of Pollution)Act, 1981 from the Board.

It is Mmandatory to submit Air and Water consent AppIication,cornplete in all respect, four months
efore start of operation, to the U.p. Polluti .

Specific Conditions:

1. This CTE for M/SRY RECYCLERS pyT
NAGAR is valig for DISMANTLIN
2. Water shall be used in domestic p

concerned authorities,
7. The CTE is being granted from the view of Environmental Evaluation_
necessary permission/clearances from the concerneq authoritj
construction work.

8. The NOC for withdra

DR ANIL kumag KMAR e & DR As
MATHUR

Date. 2022.04.02 ¢ 5:10:24
+05°30
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.

Regional Officer,
Kanpur Nagar
Dated:- 02/04/2022

Copy To -

& ow-226010.
Khand, Gomti Nagat Lucknt S NIL KUMAR Szt anesercnse.

CEO-2, U.P. Pollution Control Board, TC-1 2V Vibhuti
MATHUR Dll! 2022.04.02 15:10:52
Regional Officer,

Kanpur Nagar
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&‘%% o Uttar Pradesh Pollution Control Board
Building, No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
m, Website: www.uppcb.com

Phone.0522-2720828,2720831, Fax:0522-2720764, Email info@uppeb.co
PUR NAGAR/2022 Date: 03/05/2022

154722/UPP
ks CB/Kanpur Nagar(UPPCBRO)/CTOIboth!KAN
’
M/s
ﬁ Y RECYCLERS PVT LTD
Y RECYCLERS PVT
LTD " KANPU
NAGAR,209206 i e

R-NAGAR,KANPUR

orisation hereinafter referred to as the CCA (Consolidated
& Control of Pollution)

ction-25 of the Water (Prevention

Consolidated Consent to Operate and Auth
ntrol of Pollution) Act, 1981

Consent & authorization) (Fresh) under Se
Act, 1974 and under Section-21 of the Air (Prevention & Co

[Consent No-15900398 _ Date-03/05/2022 |

RECYCLERS PVT LTD,

AR,209206. subject to the
d subject to following

CCA is hereby granted to R Y RECYCLERS PVT LTD located at R Y
CHAUBEPUR KALAN, BILHAUR, KANPUR-NAGAR,KANPUR NAG
provisions of the Water Act, Air Act and the orders that may be made further an
terms and conditions :-

1. This CCA R Y RECYCLERS PVT LTD granted for the period from 03/05/2022 to 31/03/2026 and
ducts with Capital Investment/Net Assets Values 95.00 Lakhs

valid for manufacturing of following pro

S [Product Quantity
No
1 DISMANTLING & 15 Metric Tonnes/Day
RECYCLING OF E-
WASTE-15 MT/DAY
2. Specific Conditions under Water Act :-
(i) The daily quantity of effluent discharge (KLD) :-
Kind of Effulant Quantity(KLD) Treatment facility and
discharge point

Septic Tank

4.0 KLD

sal :-The applicant shall operate Effluent Treatment Plant
treatment as is required with reference to influent quantity and

ffluent Treatment and Dispo
nd tertiary

(ii) Trade E
consisting of primary/sccondary a

quality.
In case of stoppage of functioning of ETP,
be intimated by fax/phone/email with a report in

e stopped immediately and this Board has to

production has to b
¢ dispatched immediately.

this regard to b

ould be reused within the premises

um extent and sh
tandards as

t to the following general and specific s

all be recycled to the maxim
from time-to-time -

f the treated effluent shall mee

(iii) The treated effluent sh
t (Protection) Rules, 1986 and applicable to the unit

for gardening etc. Quality 0
prescribed under Environmen



! I.ty_‘StandﬂrdStandard J
I . ¥ :
S.No Parameter comprehensive STP as is required wigy,

icant shall provide . TP, production has to be
. : al :- The aPPI'can ioning of STP, p ]
(iv) Sewage Treatment and. DISP:])S uality.In case of stoppage of functio h ‘f“h a report in this regard to be
il qu;i n:'tyl::arc? has to be intimated by fax/phone/emai
Stopped immediately and this
dispatched immediately.

i i i l y aS to
i S.
i 1 . } :I ﬂ]s tleated ef!luent tO the fb”OWlﬂg Standal (i

rds
@?- I Parameters Standa
3. Conditions under Air Act :-

i em consisting of control
1) The applicant shall use following fuel and install a comprel'xer?swc cocxlltrol f:;t i e
€quipment as js required with reference to generation of cm:ss:on's an 0}:;‘: -
continuously so as to achieve the level of pollutants to the following standa

—— Ai'iﬂllurl:'mn_Sn.um_l}gmﬂl .
S No. Air Type of fuel| Stack no Control Height of —’
Pollution Device Stack
Source
1 |DG set 62.5/HSD as per 1 Particulate | As per Board
KVA with [requirement Matter Standard
canopy
2 |DG set 62.5|HSD as per 1 Sulphur | As per Board
KVA with |requirement Dioxide Standard
canopy
3 |DG set62.5/HsD as per 1 Oxides of | Ag per Board
KVA with requirement Nitrogen Standard
f canopy TN )

Al Emmissiq
S No. Stack no Parameters Standards
o |
1 1 Particulate Matter As per Boarg
Standarg
2 1 Sulphur Dioxide As per Board
Standarg
3 1 Oxides of Nitrogen As per Board
y ; = Standarg
uantity of As
Emission ?&?rl;dz?g &

In case of stoppage of functioning of ajr pollution contro] €quipment, Production hag to be stopped
immediately and this Board has to pe intimated by fax/phone/emai) With a report ip, this regarqg topbe
dispatched immediately

ii) Noise from the D.G. Set and other Source(s) should be controlled
required for meeting the ambient noise standards for night and da



s O
« 4
N
> Day time ! fﬂ)m 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.
(iii) The unit will not use any type of restricted fucl.

Sln.ndards for | Industrial |{Commercial| Residential Silence
Noise level in Area Arca Area Zone
db(A) Leq

Day | Night| Day [Night| Day [Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

i 75 | 70 | 65 S5 1 359 45 50 | 40
6. Compulsory documents to be submitted by the Industry/Unit :-

(1) Annual retum in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

8. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

9. Unit has to comply with the other general conditions as annexed herewith. Non compliance of any
provision of this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid
Acts and Rules.

10. In compliance to the G.O dated 1011/81-7-2021-09 (Writ)/2016 dt.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent shall be revoked by the Board.

11. The industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO shall be revoked.

Regional Officer,

Kanpur Nagﬁar
DR ANIL KUMAR D3 ia st oy 0 At

KUMAR MATHUR

Copy to MATHUR Date: 2022.05.04 170629

CEO-2, U.P. Pollution Control Board, TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010.

Regional Officer,

Kanpur Nagar
DR ANIL KUMAR 2ty Sineshy oRat

MATHUR e
nnexure

Specific Conditions

1. This consent for M/S R Y RECYCLERS PVT LTD, CHAUBEPUR KALAN, BILHAUR, KANPUR
NAGAR is valid for production of DISMANTLING & RECYCLING OF E-WASTE-15 MT/DAY.

2. Manufacture of any other product is strictly prohibited.

3. This consent is valid for present installed air pollution sources. Industry will have to take prior permission
from the Board in any type of expansion in air pollution sources in the unit. Complaint against unit, if



. A
is consent will be revoked. ; idelines. w
iwsg;ii::::aﬁcd o the DG set shall be as according {0 gu1Ce 3

1 rms.
5. Operation of DG set shall be maintained as per Board No

un i ked.

i i it, 1 this consent will be revo . | o
6. Complaint allga!nst ‘:; ';;Z?fﬁ;llution sources will be produced in this office periodically throy a
7. Sound analysis repo

Laboratory recognized by the Board.

8. Domestic effluent shall be discharged after ‘f - 1
9. Rain water harvesting and ground recharging pit sha '
details to be submitted within a month from the date °_f i ] of ground water.

10. Industry shall submit the permission of CGWA for withdrawa '01 g A O A B s st e
11. Industry shall maintain/develop green belt as much as g s

guidance of Social Forestry Department. ) 1w

12. Industry shall comply with the relevant provisions of Envllronmenta i ’

13. The industry will have to pay to the Board balance of fee if any not Palfi ear lefr. E i

14. Board reserves the right to review the CTO order in case of non-compliance of aforesaid co .
General Conditions:- ’

The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UEPPCB.

1. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

2. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The
applicant shall provide discharge measurement equipment at final disposal point.

3. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

4. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

5. The industry shall provide uninterrupted entry to the STPs/ETPs inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.
6. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

7. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

8. The industry shall operate in a manner so that all emissions be emitted throu
only.

9. In case of any damage to the agriculture productivity, human habitation etc. b
shall be imperative to stop prod.uction in the iﬂd'{SU’)’ with immediate effect
reported to Board's offices. The industry shall be liable to pay compensation a
the Competent Authority. .

10. The applicant shall apply I?cfore the C;O day§ of expiry of CCA or an
productiOH capaClty;T:n“facw"“g process/capacity enhancement etc. or a

: ission pol

l;"l)-u}lt_l::: ;r:;d rcs:rves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

12 The person au
without obtaining

catment through septic tank/soakpit. T
| have operated as per CGWA guideline. Desigy

gh designated chimney/stack

Y the operation of industry, it
and such information shall be
Iso in such cases as decided by

y change in production types/
ny change in effluent discharge

thorized shall not rent, lend, sell, transfer or otherwise trans

port the hazardou
prior permission of the Board. S waste
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13. Any unauthorized change in personnel, equipment as working condition as mentioned in the applicati
2 on
on.

the person authorized shall constitute a breach of his authorizat
14. Tt is the duty of the authorized person to take prior permission of the Board to close down the facility

15. The authori?ation is valid for temporary Storage of Hazardous Waste within premiscs only.
16. The authorized agency shall ensure that on-linc data with regard to quantity and nature of hazard 2 1
ous

chemicals being used in the plant as well as air emission and waste generated within premises is displayed
Y

on Display Board of size 6x4 feet outside the main factory gate within premiscs
17. It is duty of the authorized person t0 take prior permission of this Board to close and cleanup the facility
1

for treatment, Storage and disposal of hazardous waste.

18. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return i
Form-4 on Or before the 30th day of June following 10 the financial year to which that return relates m
19. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream ‘All
spillage must also be safely collected and stored. .
20. Before the hazardous waste i stored or dumped in the facility, applicant must conduct a detailed physical

and chemical analysis of hazardous waste sample and report to the Board.
21. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit

constructed with R.C.C. or such material which does not react with the waste contained in it.
272. The storage area should be fenced properly and Sign/Notice Board indicating i;V2Dangeri;% and

'if,‘/zHazardous'ig,‘/z shall be displayed at appropriate position both in Hindi and English.
23. The industry shall store non- nt oil waste 1o sealed drums placed on

ferrous metal waste, used oil/spe
impervious floor under covered s aste if required shall be sold only to Registered
Recyclersr‘Re—processors.

24. In case of any transportation of hazardous waste, th
wastes Rules, 2016 shall be submitted to the Board.

by

—

hed. Hazardous W

e details in Form-10 of the Hazardous and Other

by DR ANIL

DR ANIL KUMAR o7
MATHUR Dbt JEELS 4

" TOR
Regional Officer,
Kanpur Nagar




ﬂ% . L]TTAR PRADESH POLLUTION CONTROL BOARD
> Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER

Ref No. - 148870/UPPCB/Kanpur

Dated : 10/02/2022
Nagar(UPPCBRO)/CTO/air/ KANPUR NAGAR/2022

To,
Shri HAR1 OM SHARAN DWIVEDI
M/s ECO TRADER
plot - 454, Rooma, Kanpur, KANPUR NAGAR,208008
KANPUR NAGAR
Sub: Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. ECO TRADER
Reference Application No. 14921421 Dated : 10/02/2022
I, With reference to the application for consent for emission of air pollutants from the plant of M/s
ECO TRADER. under Air Act 1981. It is being authorised for said emissions, as per the standards,
in environment, by the Board as per enclosed conditions .
Z.

This consent is valid for the period from 10/02/2022 to 3 1/07/2026 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Contr 1 Board
DR ANIL KUMAR gﬂ.’f‘ﬁ&ﬁ"%ﬂ
MATHUR Date: 2022.02.101353:13

Regionalwacfﬂcer,
Kanpur Nagar

Enclosed : As above
(condition of consent):

Copy to: CEO-2, U.P. Pollution Control Board, TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

DR ANIL KUMAR S0 e sk
M&THUR Dll&l‘- 20220210 13:53:35

Regionaﬁﬁ'ﬁcer,
Kanpur Nagar

43,
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3(a)
3(b)

3(c)

U.P. Pollution Control Board
: Dated : 10/02!2022

CONDITIONS OF CONSENT

i i . sAFe Iastic
1 1 v oduction capacity of Ir.adln of M S- a
Ihistconsent IS(VaI;? Oﬁly fortthe a;:pro ed prt(.'lti ’ : : I g 2 nd Pl t
Emp y Drums (Collec on, S orage Iranspor ation, and after clean ng and repairing Sold 0

Recyclers)-600 MT/Year. ry shall obtain prior

i i bove. Indust
' is vali oducts and quantity mentioned a ; b _
g‘:;ls‘oﬁ?sl:g;olri ‘;::::fir?; ?nf«o:;nﬂfiiﬁcation in product/ process /fuel/ plant machinery failing which

consent would be deemed void. e
The maximum rate of emission of flue gas should not be more than the emission norms for the

stacks.
Air Pollution Source Details.

Air Pollution Source Details .
S.No Air Polution | Type of Fuel ! Stack No. ’ Parameters I Height
Source
The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail 3
L S.No ‘ Stack No , Parameter | Standard

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory ,

The equipment for ajr pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CCl/or otherwise mandatory .

The unit should submi} the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

1. This consent for M/S ECO TRADER, plot - 454, Rooma, Kan ur, is valid for Trad;

Plastic Empty Drums (Collection, Storage, Transportation, and atl‘Jter cleaning and re;?fn;fggig'tﬁnd
Recyclers)-600 MT/Year.

2. Manufacture of any other product is strictly prohibited.

3. Industry have not installed DG set. Industry will have to take prior permission from the Board in
any type of expansion in air pollution sources in the unit. Complaint against unit, if lodged, this
consent will be revoked. 4 ol bt g

4. Rain water harvesting an ground recharging pit sha operate as per CGWA guidel: i
details to be submitted \%.rithin a month from the date of issye. ; Suldeline, Design
5. Time bound program shall be submitted for development of green belt within month from the
date of issue.

6. Industry shall maintain/develop green belt as much as possible and plantation should be done as
per guidance of Social F orestry Department, - _
7. Industry shall comply with the relevant provisions of Environmental Laws.
8. The industry will have to pay to the Board balancg of fee if any not paid earlier,
9. Board reserves the right to review the CTO order in case of non-compliance of aforesajqg

conditione DR ANIL KUMAR AN e agred by DR
MATHUR Date: 20220210 13:54:14

+05'30
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Issued with the permission of competent authority

For and on behalf of U.P. Pollution Control Board .

Regional Officer,
Kanpur Nagar
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A UTTAR PRADESH POLLUTION CONTROL BOARD
"f‘%‘q‘!ﬁ* Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppeb.com, Website: www.uppcb.com
e —————
CONSENT ORDER

Dated : 10/02/2022

Ref No. - 148866/UPPCB/Kanpur
Nagar(UPPCBRO)!CTOIwa(erIKANPUR

NAGAR/2022
To,
Shri HARIOM SHARAN DWIVEDI
M/s ECO TRADER
plot - 454, Rooma, Kanpur,KANPUR NAGAR,208008
KANPUR NAGAR

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
O TRADER

(as amended) for discharge of effluent to Ms.
Reference Application No :14921287 Dated -10/02/2022

1. For disposal of effluent into water body or drain of land under The Water (Prev
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. ECO TRADER is hereby
authorized by the board for discharge of their industrial effluent gene_:rated throug
ffluent through septic tant/soak pit subject to

irrigation/river through drain and disposal of domestic etflv 1 . subj
general and special conditions mentioned in the annexure ,1n refrence to their foresaid application .

d from 10/02/2022 to 31/07/2026 .

2 This consent is valid for the perio
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
i powers to reconsider/amend any or all conditions under section 27(2) of the

reserves its right and

Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
DR ANIL KUMAR A cmatn s

MATHUR Duu‘r. 292101.:0 135500
Regional Ufficer,

Kanpur Nagar

Enclosed : As above
(condition of consent):

12V Vibhuti Khand, Gomti Nagar, Lucknow-22601
DRANILKUMAR s Kikan MATHUR
MATHUR Date: 2022.02.10

Regional 'OTficer,
Kanpur Nagar

Copy to: CEO-2, U.P. Pollution Control Board, TC-




KNOW
U.P. POLLUTION CONTROL BOARD, LUC

RADER vide

t issued to M/s.ECOT
Annexure to Consen b

14921287/ Water
o Rl 2 CONDITIONS OF CONSENT

4(a)

4(b).

i Trading of M.S. and Plastic
u capecity af ER repairing Sold to

proved productio feaning dBe

i t is valid only for the ap .
:Er::;tiogﬁnms (Collection, Storage, Transportation, and after ¢ .
Recyclers)-600 MT/Y ear. following -
The quantity of maximum daily effluent discharge should not be more than the fo g

Effluent Discharge Details —
; imum dail Treatment facility and
S.No Kind of Effulant dri\::hx:rngl:a,l(l,/dg}' Aisehurpe politt

0.5KLD Septic Tank

process and domestic effluent
t if discharged

1 Domestic

Arrangement should be made for collection of water used in p ]
separately in closed water supply system. The treated domestic and industrial effluen

outside the premises, if meets at the end of final discharge point, arrangement should be made f}‘(})r
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements fo; collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water

drain .
The domestic effluent should be treated in treatment plant so that the should be in conformity with

the following norms dated treated effluent .
Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids 100 mg/L
2 BOD 30 mg/L
3 COoD 250 mg/L
4 Oil & Grease 10 mg/L
5 Quantity of Discharge 0.5 KLD

The industrial effluent should be treated in treat :
ooty Wil e Bt ment plant so that the treated effluent should be in

Industrial Effulant
S.No Parameter Standard
1 Quantity of Discharge Zero

Effluent generated in all the processes, bleed water, cooli

; 1 , , cooling eff]
vs;:ashmg of }?oqr a}?d equipments etc should be treated bgcforeuﬁgtdﬁgot?aele\gi]ﬁl,mt generated from
€ltluent so that it should be according to the norms prescribed under The Envi iy 1ndus§nal
Act, 1986 or otherwise mandatory . © =nvironment (Protection)

The other pollutant for which norms have not been prescri
_ escrib
norms prescribed for the water used in manufacmrirll)g proi:ezg’ot?fhseairﬁguss}}?;ld ot be more than the

The method for collecting industrial and domestic i

: L effluent and its analys;
Indian standards and its subsequent amendm o ysis should be as per legal
(Protection) Act, 1986, q ents/standards prescribed under The Envirrjonmgnt

The treated domestic and industrial cffluent be mixed isi

) . . ! as per th e
disposed of on one disposal point. This common efﬂue(nt cﬁspos:lp;grr:f ;c;lr:)su?é‘ Eondmon No. 2) and
flow meter/V Notch for measuring effluent and its log book be maintained 4ve arangement for

The Unit will file the renewal application at least 2 months prior to the expiry of this Orq
raer,

Specific Conditions:
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T e IS ECOTRADER 44 ogns, Ko, i T of 5,
e iR i i s S cleaning and repairing Sold to
2. Manufacture of any other product is strictly prohibited.

3. Domestic effluent shall be discharged after treatment through septic tank/soakpit.

4. Rain water harvesting and ground recharging pi ideli
. . ; . ging pit shall have operated as per CGWA guideline.
Design details to be submitted within a month %‘rgm the date of {)ssuc. p i

5. Industry shall submit the permission of CGWA for withdra

mit wal of ground water.
6. Industry shall maintain/develop green belt as much as possi {

! _ ble and plantation should be done as
per guidance of Social Forestry Department.
7. Industry shall comply with the relevant provis

8. The industry will have to pay to the Board balance of fee if any not paid carlier.

9. Board reserves the right to review the CTO order in case of non compliance of aforesaid
conditions.

ions of Environmental Laws.

Issued with the permission of competenf authority .

For and on behalf of U.P. Pollution Control Board .
Ungriatty 1gred by DR

DR ANIL KUMAR s KUMAR MATHUR
MATHUR Date 20220210 13:56:10

Regional Ufficer,
Kanpur Nagar
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=~ UTTAR PRADESH POLLUTION CONTROL BOARD
*%%ﬁ%%‘ TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcbh.com Website: www.uppcb.com

Category : RED Application Id : 28846589

Ref. No :  26355/UPPCB/Kanpur Nagar(UPPCBRO)/HWM/KANPUR NAGAR/2024
Dated :14/01/2025

To,
M/s ECO TRADER
plot - 454, Rooma, Kanpur,KANPUR NAGAR,208008
Tehsil :Kanpur
District :KANPUR NAGAR

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

Number of authorization and date of issue 26355 and 14/01/2025 .
Reference of application (No. and date) 28846589 and 02/11/2024 .

Mr HARI OM SHARAN DWIVEDI of M/s ECO TRADER is hereby granted an
authorization based on the enclosed signed inspection report for generation, collection,
utilization, storage and disposal or any other use of hazardous or other wastes or both on the
premises situated at Plot - 454, Rooma, Kanpur, .

Details of Authorisation

Drums, containers (Sch-1 Cat-
33.1)

Transportation, Repair, Process,
Resale

S No. Category of Hazardous Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
LII and III of these rules co-processing, etc.
1 Empty MS Drums, Plastic Collection, Storage, 600 MT/Annum

Sludge from treatment of waste

Through TSDF

1.0 MT/Annum

water arising out of
cleaning/disposal of
Barrels/containers (Sch-1, Cat-
33.2)

1. The authorization shall be valid for a period of 14/01/2030 from the date of issue of this letter

Z. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

L The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

9L The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what 1s permitted through this authorization .
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4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

3. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

T It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11.  The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .
15.  The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B Specific Conditions of Authorization

1. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers / bags shall be
provided with a general label. The storage area should be at an isolated spot in the premises and
must be fenced, covered and duly marked.

2. The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

3. An application for the renewal of an authorization shall be made in form 1, before its expiry as
laid down in rule. It is further brought to your notice that as per the order dated 14-11-2003 passed
by the Hon'ble Supreme Court in W.P. (c¢) No. 657 of 1995, no industry covered under Hazardous
and other Wastes (Management and Transboundary Movement) Rules, 2016 shall be allowed to
operate without valid authorization. It is also provided in the same orders that industries which are
not complying with the conditions of authorization shall not be allowed to operate. Hence in case
you fail to apply for authorization, before its expiry or fail to comply with conditions of the earlier
authorization issued to you, closure order shall be issued against your industry without any further
notice.

4. The applicant must file returns on prescribed Form 4 along with a compliance report of this letter
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and should also maintain records on Form 3 and present it to Board’s inspecting officials.
5. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.
6. The authorized person shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorization of the Board.
7. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers, of hazardous chemicals such as flammable
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.
8. It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the
terms and conditions of the authorization issued under the Rule — 7 of Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016.
9. You are directed to install display board outside the main factory gate with regard to quantity and
nature of hazardous chemicals being handled in the plant, including waste water and air emission
and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within 15 days of receipt of this letter.
10. It 1s the mandatory duty of the authorized person to comply with the guidelines for transportation
of hazardous waste in accordance with rule 18 of Hazardous and Other Waste (Management and
Transboundary Movement) Rules, 2016.
11. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags
and then temporarily stored in a lined RCC tank/pit with suitable shed.
12. An ETP sludge/salt test report of a laboratory approved under E.P. Act shall be submitted along
with compliance of this letter of this office.
13. Used oil shall be sold only to recyclers registered with U.P. Pollution Control Board. The record
shall be maintained.
14. The occupier, transporter and operator of a facility shall be liable for damages caused to the
environment resulting due to improper handling and disposal of hazardous waste listed in schedule
1,2, and 3 and shall be liable to pay a fine as levied by the State Pollution Control Board under the
rules.
15. You shall have the valid membership of any common TSDF for S.L.F. (M/S U.P. Waste
Management Project Kumbhi Kanpur Dehat or M/s Bharat Oil and Waste Management Ltd.,
Kumbhi, Akbarpur, Kanpur Dehat. permitted by U.P.P.C.B)., and start sending the stored hazardous
wastes for final disposal to the TSDF and report back to U.P.P.C.B. with the required manifesto
(document of proof) within three month of this letter. The authorized incinerator is with M/s Bharat
Oil Company, Sahibabad, Ghaziabad and M/s Sheetla Waste Management, Sikandrabad for oily
waste and paint sludge only.
16. You are required to store the hazardous waste safely and send it to TSDF/incinerator within
stipulated time period.
17. This authorization is valid till the industry is having valid consent as per the provisions of Air
(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control of Pollution)
Act, 1974.

( Authorized Signatory )

ATULESH YADAV Seetsmeimazussion
UTTAR PRADESH POLLUTION CONTROL BOARD
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Copy to: To Regional Officer, Kanpur Nagar for information and necessary action .
ATULESH YADAV Ja i oy st vorao
CEOV/EE, I/C Circle



